S Sri KK Yadav, The Sr Superintendent of Post Offices. City
Division, Kanpur.

By Adv: Sri R.K Srivastava

I have heard Shri O.P. Gupta learned counsel for the applicant ang
Sri R.K. Srivastava, learned Counsel for the respondents. ‘*\\
2 The applicant has filed this OA challenging the transfer order.

Initially an interim order was granted by this Tribunal.

According to the
applicant the saig

implemented by the
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grievance of the applicant might be
appllcammnmkeproperaﬂmmmmmmmm

Authority i.e. Post Master General, Kanpur to, consider and pass
appropriate order with regard to treatment of the intervening period from
07.03.2007 to 29.04.2008 in accordance with provisions of rules. The
applicant is directed to make fresh representation taking all the grounds,
within a period of 15 days from the date of receipt of a copy of this order,
and if such a representation is received by the Competent Authority, the
same shall be finally disposed of by a reasoned and speaking order within

periodofmmmmsfromthechtecfreceiptofampyofthe

representation.

5. With the aforesaid observation the OA is disposed of. No cost.

é:m.
Member (J)




